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MR. DEPUTY CHAIRMAN: Okayv. That's all. ..(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, I want your ruling on my poimnt of

order. ..(Interruptions)... Rule 238 is a very clear rule. 39 @I He¥ sub judice B,
fedlo UfSw & ol @18 W afi-iad e a9l e 98] e godll safau of i
TEH @El & SU yadd fopar Wiy, R & Farar Syl L (ae). .

MR. DEPUTY CHAIRMAN: Mr. Mimster, it 1s already permitted by hon.
Chairman. ..(Interruptions)... What is happening here? . .(Interruptions).. You sit
down. Your time is over ..(Imterruptions).. See, it is already permitted by hon.
Chairman. That is the issue. So, it has to be allowed. That's all. . .(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: My submission is not that. .. .(Interruptions). ..
My point of order 1s very clear.

MR. DEPUTY CHAIRMAN: Do you want a ruling? 1T will give a ruling.

SHRI TAPAN KUMAR SEN: In Zero Hour, there cannot be any point of order.

This is my point of order.

MR. DEPUTY CHAIRMAN: There can be a point of order any time if there
is a violation. ..(Interruptions)... But I will give a ruling on that. Now, Shri K. K.
Ragesh. .. .(Interruptions)... Shri K. K. Ragesh..(Interruptions). ..

SHRI ANAND SHARMA: Sir, as [ conclude...(Inferruptions)... 1 am going to

conclude. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri K. K. Ragesh...(Interruptions)... Nothing
else will go on record. ...(/nferruptions)... Shri K. K. Ragesh 1s a new Member. Don't
disturb him. ...(Interruptions)... Mr. Anand Sharma, you have said what you wanted
to say. Now, sit down. Shn K. K. Ragesh, you start.

SHRI K. K. RAGESH (Kerala): Sir, please ask them to sit. My time has already
started.

MR. DEPUTY CHAIRMAN: I know that. You start.

Concern over huge hike in prices of drugs and need to restore powers

of National Pharmaceutical Pricing Authority

SHRI K. K. RAGESH (Kerala): Sir, through you, [ appeal the Govermnment
to restore the powers of the National Pharmaceutical Pricing Authority of India to
regulate all the drugs outside the National List of Hssential Medicines. The National
Pharmaceutical Pricing Authority of India decided to regulate 108 drugs in 2004. It

had that power. When the prices of essential medicines increase in a big manner,
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[Shri K. K. Ragesh]

the Government has the power to regulate such medicines also. But, unfortunately,
succumbing to the pressures of the pharma giants, the Central Government had
withdrawn that power to regulate those medicines that are outside the National List
of Hssential Medicines. What 1s the outcome, Sir? It has resulted in sky-rocketing

of prices of the essential medicines and it has broken all previous records.

Last year, the Government had allowed an increase in the prices of 509 essential
medicines which are enlisted in the National List of Essential Medicines. As per the
DPCO, 2013, drug prices are decided on the basis of the demand in the market.
Earlier, it was calculated on the basis of production cost plus some reasonable
surplus. In fact, it is the present method of deciding the prices, DPCO, 2013
that results in the price rise of medicines year after year Adding fuel to the fire,
the Central Government again withdrew the customs duty exemption on 74 drugs
which are being used for treating cancer and HIV, these are medicines used for
chemotherapy, radiotherapy, diabetics, Parkinson disease, kidney stones etc., etc. The
prices of all these medicines are going to be increased in a big manner. Why 1s the
Government doing so? The Government is saying that it is to protect the pharma
industry. Why is the same logic not applied when the cottage and small-scale
industries are being closed down in our country? I request the Central Government

to immediately provide duty-exemption to these medicines. ..(Time-bell rings)...
MR, DEPUTY CHAIRMAN: Time is over. .. .(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, it 1s a serious issue, and, if,
instead of going in for cost-based pricing, you are going in for market-based pricing,

it means that you are playing in the hands of pharma MNCs. . (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, [ associate mysell with
the issue raised by the hon. Member

SHRI RITABRATA BANERJEE (West Bengal): Sir, 1 also associate mysell with
the issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised
by the hon. Member.

S1. I IR "R (Rer): weigy, ¥ Wi @ 39 O 8 wwg axar g

SHRI C. P NARAYANAN (Kerala): Sir, 1 also associate mysell with the issue
raised by the hon. Member.

sft RS oreR (SR wkw): Aeiey, § w bl 39 A9y 9 9We @l g
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member

SHRI K. N. BALAGOPAL (Kerala): Sir, I also associate mysell with the 1ssue
raised by the hon. Member.

st s e d= (RrRn): AR, § @R @l 3 A W aEe dedl g

sfiell dEdw wdH (er): w8y, § @9 @1 59 v 9 wag ol g

sft I TRr SR (Rer): weiqy, ¥ wd o gu v & weg o g

MR. DEPUTY CHAIRMAN: Now, Zero Hour submission by Mr. K. N. Balagopal.
Exorbitant Airfares charged by Airline Companies from NRIs

SHRI K.N. BALAGOPAL (Kerala): Mr. Deputy Chairman, Sir, 1 would like to
raise a very serious matter connected to the exorbitant airfares being charged by

the airline companies.

Sir, this 1s mainly charged from the passengers travelling to Middle East. There
are many poor people who are going to the Gulf countries as workers and they
are working there. Now the airline companies are charging these prices according
to the seasons. Now, as the mid-summer vacations are approaching, either children
reach their homes after their vacations, or, their parents come to India for vacations,
these companies are charging this much money. Sir, differential pricing is there.
From Calicut to Gulf countries, the air fare is three times as compared to the other
airports in the same State. Sir, for going to Dammam f{rom Calicut, the airfare 1s
T 27,900 while, at the same time, from Cochin, it is T 12,000. All the foreign airline
companies are ruling the market. Sir, compared to the Gulf countries, the airfares
are much lesser if you go to USA or UK. So, these companies, on these occasions,
are taking huge money from the poor and NRI workers who are going from this
country to other places. It is a very huge amount. Sir, I come from a State where a
lot of NRIs are there. Sir, we give the maximum remittances by NRIs back to India.
Both Punjab and Kerala are doing that. It 1s not a matter of Kerala alone. It is a
matter of all the people working in Gulf countries who are going there from different
parts of the country. So, this issue needs to be discussed, Sir. .. (Imterruptions)...
They are looting actually. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Thank you. ..(Inferruptions)...

sft RS oreR (SR wkw): Aeiey, § w bl 39 A9y 9 9We @l g
sft AggEa fell (pord): weigy, § @ ol 39 [ug 4 wreg bl g
oft gHH qdas (FERIE): AEGY, H W @l 59 vy 9 gWe vl g



